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COUNCIL OF STATE.

Wednesday, 13th February, 1929.

. The Council met in -the Council Chamber of the Council House at Eleven
of the Clock, the Honourable the President in the Chair,

RESOLUTION RE DEVELOPMENT OF WATERWAYS.

. TEE HoNoURABLE Rao SamiB Dr. U. RAMA RAU (Madras : Non-Mu-
hammadan) : Mr. President, I beg to move the following Resolution which
stands in my name :

¢ This Council recommends to the Governor General in Council that, inasmuch as
‘the Royal Commission on Agriculture have not dealt in their report with the question of
the development of waterways in India as a means of transport ef agriculture and other
produce, he should forthwith appoint a Committee including Members of both Houses

of the Central Legislature to examine the possibility and desirability of developing such
means of communication and to suggest ways and means to effect such development.”

Sir, when, on the 14th of September, 1927, I moved a similar Resolution
on the subject of transport through waterways, the Honourable Mr. McWattefs
from the other side told us that the Agricultural Commission might perhaps
take us nearer to the millennium and asked us to rest content till then. The
Commission has come and gone. Their Report is put and nothing is mentioned
therein about the development of waterways in India as a means of trangport
of agrienltural and other produce. Beyond the laconic statement that * water-
ways are a valuable and extensively used means of commuyication in north-
eastern India and Burma ”’ the Report contains no hint as to the possibilities
of their development. “ All is well with the waterways ’ was the impression
that the Commission evidently carried away with them in the absence of any

» definite representation made to them with regard to their development. The
only complaint they had to hear and deal with was about the spread pf water
hyacinth in Assam, Bengal and Burma and the havoc it plays with the water-
way traffic. Water hyacinth is certainly a subject quite within their jurisdic-
tion and competency to inquire into and report on. But with regard to the
development of waterways, the terms of reference perhaps precluded the
Commission from making any inquiries. There can be no spontaneous
representations from the public, for they dlso are tie§ down and restricted to
answering merely the several items on thé questionnaire. The cumulative
effect of these limitations and restrictions is found in the absence of any
reference to a subject * of very great importance for India ”, to us¢ the words
-of the Honourable Mr. McWatters himself. This explains the need for this
motion. 3 *

In the first place, it is contended that this is a purely local question and
provincial authorities are already taking a lively interestin the matter
and the Central Government need not therefore bother their head about it.
Similarly, Sir, roads and their development are local matters, but the Central
Government did step in. They appointed a Roads Committee and found

¢ f 10 V. .
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ways and means to supplement provincial finance and did everything. they
could to co-ordinate their activities with those of Provincial Governments.
The im:portance of the subject -and the responsibility of the Central Govern.
ment in the matter cannot be brought home more ably and more foreibly
than in the following observations of my friend, an exz-Member of the Legisla-
tive Assembly, in his speech on the Railway Budget on the 22nd February
1926. Hec then said :

“ There is another matter which I wish to mention—a matter of great importance.
The Acworth Committee pointedly drew attention to the necessity for the creation of an
office in the Government of India, namely, a Member for Transport. Transport does not
consist merely in maintaining Railways. The time has come when we should look round
and see whether waterways should not be taken in hand at once. Now that we have taken
sufficient steps in safeguarding our Railways we should take up our waterways band in
hand with the Railways. They have been neglected in the past and the time has come
when we shauld take up this question of waterways, and I hope that the Honourable the
Member for Commerce tefore he lays down his office will add to the items to his credit
this item of waterways and see that it is started in his Department, in order to take charge
of the coastal traffic and to see that Port:s give all facilities for developing coastal traffic
in this country and also inland water traffic. We cannot depend upon Railways entirely
for traffic. Itis too costly for the people ;itisnot suited to the poor people of this country ;
waterways are best suited to them and we have got ample natural facilities in that direc-
tion. We have got an abundant coastal line and we have got abundant rivers which
judiciously manipulated will yield gocd results.”

These were the remarks made by Mr. Rangachariar. My Honourable
colleague Sir Haroon Jaffer had moved a similar Resolution in this Council
some years ago and has cxhausted the subject sc thoroughly that Ido mot
want to weary the House with a repetition of thc arguments. The Honour-

able Mr. McWatters in his reply to my Resolutionin September, 1927 agreed
that.

‘“ Nature has provided natural waterways and where they can be kept up at reason.
able expense they are probably the cheapest form of transport, and even in these days
with the development of motor transport and railways, there is still & great field in India
for the preservation and development of waterways.”

He went on t¢ say :

“ But the subject before the House is whether the time is now ripe for the appoint.
ment of a Central Committee to deal with waterways.”

But Mr. Rangachariar, than whom n6 more level-headed politician and no -
greater confidant of the Government of India can be found to-day, holds the
opposite view. He says that = the time has come for the Government of India
to take up the waterways also and develop them.” With the Railways rapidly
progressing now under the wgis of the Government of India, with the roads
about to be taken over under the protective wing of the Central Government,
with Mr. Haji’r Coastal Traffic Bil] on the legislative anvil, promising a great
tuture for India’s maritine coastal trade, and with the development of inland
waterways, which bids fair to be a boon to the poor in its cheapness and acces-
sibility, the betterment of the lot of the agricultural population in India can be
said to be insured.

Secohdly, witk regard to the existing waterways I must say that the atten-
tion paid to the subject by the Local Governments is very tardy and inadequate.
Though it is now 18 months since my first Resolution was moved on the subject,
the Buckingham Canal in my Presidency is repeating its old gruesome tale of
neglect and inattention.
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Thirdly and lastly, there is the possibility of the appointment of a Member
(is-it too seon to say Minister ?) for Transport in the Central Government. If
such a contingency arises, and the Acworth Committee have already fore-.
shadowed it, it will be in the fitness of things that the way should be cleared
for his advent, so that when he comes he may take. charge of the complete
Communications Department—the Railways, Roads,the Coastal Trafficand
- Inland Waterways.

For these reasons, Sir, I wish a Committee to be appointed forthwith to
go into the question of waterways and to suggest ways and means to develop
" them.
" Sir, I move.

-THE HoNoURABLE Mr. KUMAR SANKAR RAY CHAUDHURY (East
Bengal : Non-Muhammadan): Sir, I rise to support the Resvlution moved
by my Honourable friend Dr. Rama Rau. Neither the Royal Commission on
Agriculture nor the Roads Development CommMee have given sufficient
attention to the developr:ent of the waterways of India as a means of commu.-
nication from one piace to another, although the irrigation canals and the
natural rivors have hrought water to the very doors of the inhabitants of India, -
But neither of these bodies can be blamed for this neglect, inasmiuch ag the de;
velopn.ent of waterways was not strictly speaking within the scope of their
investigation. The apathy of the Government is sclely responsible for this,
and they can even be charged with having destroyed the natural water-:
ways of the country by their shortsighted policy of diverting the water from
the rivers solely for irrigation purposes without at the same tine providing
facilities for transport over their canals.

The 1esult has heen harmful in a double way. In Upper India the rivers
have been dried up by the diversion of water from them causing directly the
destruction of all oieans of transport by water ; while in the lowe: provinces -
of Bengal, although there are no canulg to cause diversion, the diversion of
water from the rivers in Upper India has caused loss of strength in the current
80 that most rivers are getting choked up with silt. e irrigation policy
of the Government has also been responsible for rendering the country malarious
and unhealthy by raising the water level in Upper India and causing stagnation
of the drainage system in the lower provinces. It has thus become necessary
to adopt prompt measures to change the present policy of the Government so
as to afford facilities for water transport and to prevent the dryjng or silting
up of the rivers in the country. That transport by water is much less costly
than transport over land by railxay or other means no one can, I think, ques-
tion. The Chamber of Commerce at Calcutta, I believe, had some time ago
to admit that traffic by eountry boats still offers a great competition to the
steamer services in B=ngal. T do not know how far this is correct. My ques-
tions on this subject elicited no reply from the (fovernmént during the last
Simla Seszion, but there is no doubt tBat, just as in the case of railways in
Europe and recently even in soine parts of India, the discovery of petroi and
other cheap sources of mwotive power will enable small motor boats to success-
fully compete with steam vessels, and already such boats have begun o offer
such competition in some of the rivers in East Bengal. « There is‘still another
direction in which transport by water offers a great advantage over transport
by land. I mean the use of hydro-electric power. Sume time ago the Cov-
ernment held an investigation ahout the prospect of geaerating hydro-electric
power in the country, and their Committee came to the qonelusion that such
power could be generated in the submontane districts, but s0 long as the country
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remsined industrially undeveloped tb a greater estent there was not much
wse for the generation of such power. They were not concerned, however,
with transport by water at the time and so they did not apply their minds to
the question whether such power could be utilised for this purpose;, and I think
there is ample scope for utilising electric power generated in this way. Re-
cently a gentleman in the Punjab has been utilising hydro-electric pcwer
for purposes of agriculture also, and his experiment has been highly spoken
of, I believe, in the Report of the Agricultural Commission.

As regards parts other than the submontane tracts of India, on account
of its flatness, the hydro-electric Committee made, so far as I remember, an
unfavourable report ; but I do not know, and being a layman I can only offer
my suggestion with diffidence, v hether they considered the feasibility of gen-:
erating hydro-electricity there by the erection not of dams in the rivers, but
by the creation of narrew gorges or artificial whirlpools therein which might
serve the purpose without even creating a bar to traffic.

-.Moreover, where there are high banks on both sides of the river, as is the
case with most rivers in North Bengal, T do not know whetker they considered
the feasihility of erecting artificial barriers from bank to bank 8o as to create
wuter-falls strong enough to generate eleotricity. President Hoover in one
of his recent utterances has laid great stress upon all these subjects, and ‘I
would earnestly recommend that the Government of India should similarly
proceed to hold an investigation upon as wide a scope as possible.

*TuE HoNovraBLE SIR EBRAHIM HAROON JAFFER (Bombay Presi-
dency : Muhammadan): Sir, I had the honour to move a similar Resolution
.on the 25th Fébruary, 1925. At that time my Resolution was negatived.

- I now strongly support the Resolution moved by my friend the Honourable Dr.
Rama Rau.

I am sorry that the Agricultural Commission have not dealt with this .
important question in their Report.. To my mind what is wanted is a careful
study of the whole sithation with the ultimate object of so draining the rivers
and so dredging their courses as to make navigation quite possible. We are

. assured on very good authority that such a thing is very practicable and it
would very materially lighten the burden of poverty and misery which India
has to bear through flood havocs, and would at the same time result in inestim-
able benefits in the direction of removing water shortage, inadequate transport,
insufficient facilities, bad drainage and disappearance of land from erosion,
giving India in return extensive acquisition of new land, improved public health
and above all unlimited electric power over those areas. America and Canada
are just beginning to awake to the enormous possibilities of this kind of inland
constructive work £nd both countries are contemplating the expenditure of
millions of dollars on such schemes in tfe near future. Shall India lag behind
these other countries, especially when our need is not merely acquisition of
land, wealth and mechanical power, but the consolidation of land that has been
washed away, prevention of floods, which are exacting a heavy toll of lif:
every year, and solving of some of the most acute transport problems with
which the nation has to deal ? I hope, Sir, that this Resolution of my friend
will be accepted, and I support it.

TrE HONOU'RABI:E Rar Bamapur Lata RAM SARAN DAS (Punjab:
Non-Mubammadan) :* Sir, I rise to support the Resolution which has been
moved by my Honourable friend, Dr. Rama Rau. I do not want to add much

. Speeo(h not corrected by the Honoureble Member. ‘
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to what has already been said by the Members who have spoken before me,
I want to add, Sir, that in places where waterways can be déveloped from the
.business point of view, a move in that direction will be quite justified. Rail-
ways have proved a great boon for the development of the country, and
wherever it is difficult to make a railway a paying concern, it is quite possible
that & waterway may be the right substitute for it. In India many canals are
navigable, and since sometime past some of these canals have been. closed
for water traffic. The reasons are not quite known to mo, but I am sure that
the companies who gave up navigation did it for want of Government atten-
tion to keep the channels free from silt and fit for proper navigation. In
places which are sandy and where road transport is difficult, I think the
waterways which do exist there and which can easily be developed for
navigation should be developed.

With these words, Sir, I give my support to the Resolution.

TrE HoNOURABLE MRr. A. C. McWATTERS (Industries and Labour
Secretary) : Sir, the Honourable Mover of this Resolution was no doubt
quite correct in saying that when the debate on this subject was not pursued
18 months ago it was because we were awaiting the Report of the Agricultural
Commission. But, if I may say so, both he and the other Honourable Mem-
bers who have so far spoken to-day have done less than justice to the Roygl
‘Commission on Agriculture. It is true that their Reportis a somewhat bulky
volume and that may account for Honourable Members not having been able
to find their way about in it. As a matter of fact, the Agricultural Commission
did deal with this subject. They bave made no less than three important
recommendations in connection with it.

I would invite the attention of the House first of all to paragiaph 292 and
following paragraphs which deal at length with this question in connection with
Bengal where it is of course a very important question indeed. They poin$ out-
that one of the difficulties which has had to be met with in Bengal is that the.
existing Department of Irrigation in that province has not really had time or
been competent to deal with the cognate questions of navigation and drainage,
and their first recommendation is that the Department should be divided and
that there should be constituted in Bengal a separate Défpartment to be called
the Waterways and Navigation Department. They then continue at length
to examine the technical aspects of this question in Bengal. They point out
the analogies from other countries where there are similar river systems, as in
America, and they make an extremely important recommendation. They say .

‘“ We accordingly recommend to the earnest consideration of the i-}engal Govern-

ment the desirability of appointing a committee of experts, which would include among
its members at least one who is familiar with the management of the deltas of large rivers
in other countries, such as for example that of the Mississipi, and we would suggest that-
one of the specific directions to such a committee should be to consider “and report upon
the advisability of setting up a Provincial Waterways Board.” .
We have there a recommendation for £n expert cqmmittee. It is true they do
not recommend a committee of Members of the Central Legislature. They
do recommend, however, a committee, and a.committee of experts, and one of
the specific directions was that that committee should consider the appoint-
ment of a permanent body, 2 Provincial Waterways Board, which would con-
tinuously consider these important questions in Bengab. Tken again, in para-
graph 318, which had been seen by the Honourable Mover of the Resolution.
they deal with the particular question of the clogging of the waterways of India
by the water hyacinth, and their recommendation there was that—

“ further research was urgently r.eeded, and we consider that the formation of per-
manent work of this character should be one of the first questions to be taken up by the
€ouncil of Agricultural Research.”
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1f, therefore, as a result of this Commission’s recommendations, a Council of

Agricultural Research is instituted one of the Council’s first subjects of inquiry-
will be the improvement of waterways by research in order to eradicate the

water hyacinth, I think then it is scarcely fair tc the Royal Commission to -
suggest that they have not considered this question of waterways.

Since the Honourable Mover moved a similar Resclution in this House 18
months ago, the Government of India have carefully considered the subject
as a result of that Resolntion and as a result of consideration of the Agricultural
Commission’s Report, and they hold the view that the development of water-
ways is primarily a matter for the provinces. They hold also that it is a sub-
ject with which provinces are ccmpetent to deal. In order to develop this
aspect of my reply, which is really my main reply to the Resolution, I may huve
to traverse a little of the ground which I covered 18 months ago when I replied
to the Honourable Member's previous Resolution, but I will try to avoid
repeating what I said then.

The principal areas in India where internal water transport is extremely
important are three. First of all, there is north-eastern India, mainly Bengal.
The subject was considered mainly in connection with Bengal in the years
1920-21, and the correspondence with the Secretary of State at that time has
been laid on the table uf this House. The recommendations at that time were
opposed to tke formation of a Central Waterways Board for India as a whole,
and indeed at that time it was not considered desirable to recommend a local
Waterways Board, but it was recommended that the Waterways Committee,
which even at that time existed in Bengal, should be expanded and developed
and that opportunity should be taken to enlist upon it representatives from
-other adjoining provinces where subjects came under discussion in which more
than one province was interested. As I have said just now, the Agricultural
Commission has recommended that this question of a Permanent Waterways
Board for Bengal should he reconsidered as the result of an enquiry by an ex-
pert committee, and T have no doubt that the Government of Bengal will take
that recommendation‘into their serious consideration. In Bengal of course
one of the most important questions affecting waterways is the (Grand Trunk
_ Canal, and that question, as the House knows, was referred by the Local

Government to a committee which I understand reported to the Local Govern-
ment not long ago. We have not vet heard from the Local Government their
final views on the report of that committee, but it is a matter which is of great
local importance and arouses intense local interest ; it is a matter primarily
for the Local Goveinment to consider and to proceed, if they choose, with this

‘grcat project on which they have already spent a considerable amount of
money. R

The second area where. waterwayg are extremely important is Burma-
Now, in Burma, since the year 1923, ‘Slere has been in cxistence a Board of
Commu:iications, and to that Board is attached a separate Waterways Com-
mittee. As I told the House 18 months ago, up to that time this Committee
had dealt with no less than 33 different schemes affecting waterways, and in
every case their recominendations had been accepted by the Local Govern-
ment, with the result that new schemes totalling some 42 lakhs had been carried
out in addition tc improvements of cxisting waterways totalling 16 lakhs,
while 3} lakhs had heen spent on research in connection with the water
hyacinth. Tn ad-ditien a large number of further schemes involving large sums
of ;money were under consideration. I'have reason to believe that, since that
time. thisx Waterways Committee hag been actively functioning and I do nat
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think that the Burma Government really requires any help from us in dealing
with the question of waterways. It has heen dealing with it most actively
and most cfficiently.

The third area in India which is important in connection with waterways
is the Honourable Mover’s province of Madras. The Honourable Mover drew
8 rather pathetic picture of the state of the Buckingham Canal. He said
it was repeating its *“ gruesome tale of neglect and inattention ”, or rather,
T presume, the Government was. As a matter of fact, 18 months ago, I told
the Honourabhle Member that I had information from Madras that schemes for
improving the Buckingham Canal were then under consideration, and I have
received information only a few days ago from Madras that a scher:e costing
approximately two lakhs has been sanctioned for this purpose and that work
is actually in progregs. And further as regards the canal system on the west
coast, we have information that a considerable sum is at present being spent on
removing silt and improving the condition of thesc west coast canals. Of
course, in Madras, which is a province where motor transport and light railways
have progressed further perhaps than in any other, it is probable that develop-
ment of water transport will be mainly in the direction of improving the exist-
ing facilities rather than the launching of new schemes, because it has been
found that internal transport arrangemeats by motor ard light railway have
been exceedingly successful in that part of the country. I think from what
I have said it is fairly clear that Local Governments have not been inactive in
those areas where waterways are most important.

The Honourable the Mover mentioned the appointment of a Central Com-
mittee to deal with roads. 1 suggest that this is really not at all an exact
parallel. The development of roads in one province has an intimate connection
with the development of roads in other provinces. The arterial communica-
tions cannot be developed in one province and neglected in another without
affecting the value of the whole scheme, and therefore there is, as regards roads,
a strong case for co-ordination. In the second place, in connection with roads
there is an extra problem due to the development of motor transport and the
«till greater developments which we expect in the future. Iswas felt desirable
that these users of the roads, these users-up of the roads I might almost say,
should be made to pay something more than they do at present towards their
upkeep. One of the suggestions which was obviously for consideration was
that this cxtra taxation on the users of roads should be made through the means
of the petrol excise. That is an item of central taxation, and thevefore it iv
essential that the Central Government should come into the picture. In the
case of waterways the position is different. They are practically confined. to
provincial areas. For instance, the navigable portion of the Indus falls entirely
within one province and similarly with most of the main rivers. There is,
as far as I know, only one link between agjoining provinces, mamely, the Hijli
Tidal and Orissa coast canal system, which joins® Bengal to Orissa. But
the Orissa Flood Committee reporting only the other day said that in the first
place this canal system is very little used, and, in the second place, that it is
- danger to the country because it holds up the flood water which otherwise
would escape to the sea, and they have recommended that this, particular
canal system should be abandoned. Therefore, Sir, I°think we may take
it that in the case of waterways the problem does not present exactly the same
features as the problem which is presented by roads. What the House isreally
being asked to do is to appoint a Central Committee to inquire into the effi-
cency of the administration by Local Goyernments of a pecvincial subject,
and I think that unless very strong reason is shown why such &n inquiry should
be made, we ought to leave Local Governments to manage their own business,
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appointing, if they choose, expert committees to advise them, and that we:
s{ou‘ld not appoint a Central Committee to tour the whole country.

Before I sit down I should just like to say that if this is the view of the
Government of India, it is not because they are in any way blind to the
importance of the development of waterways. It is a subject which has
been debated not merely twice but three times in this House, and I may say
that the father of the subject is my friend the Honourable Sir Ebrahim:
Haroon Jaffer who moved a Resolution in somewhat similar terms in the year:
1925. But I hope that he too will be satisfied that the attitude which the:
Government is now adopting is really the most practical attitude for dealing’
with this question. It is perfectly true that there is competition between differ-
ent types of transport and that there is competition to some extent between
railways and waterways. For instance, when there was-no railway between:
Madras and Calcutta along the East Coast, it is obvious that other forms of
transport had to be developed ; but once the East Coast Railway came into-
existence it was inevitable that there should be a certain amount of compe-:
tition between that Railway and, for instance, the Buckingham Canal which
is now used mainly for bringing local produce from upcountry into Madras.
I want to empbhasise quite clearly that the Government of India are as anxious
as any Member of this House that this subject should be properly considered.
But they do consider that it should be left to Local Governments to deal with,
with the help of expert committees to be appointed by them wherever they
consider it necessary. I hope, therefore, that in view of the explanation I
have given, the Honourable Mover will not think it necessary to press his
Resolution.

*Tue HoNourasLE S1R GEORGE GODFREY (Bengal Chamber of Com-
merce) :  Sir, I am in sympathy with the purpose underlying the Honourable
Mover’s Resolution, but I am sorry that I cannot support it, because I do not
think that the Committee he proposes would provide effective machinery.
If he had proposed that there should be created a Central Ministry of Trans-
port to take charge of Railways, Roads and Inland Waterways I might possi-
bly have welcomed it because I do consider that the maintenance and develop-
ment of inland water traffic is of the greatest importance to the country. It
is greatly to be deplored-that many of the old natural waterways are fast dying
out. For instance, in the North-East province there is a deterioration, to
which the Honourable Mr. McWatters has just referred, of the Sunderbans
routes from Calcutta to Assam. Those rivers are silting up and a recent report
baséd on expert evidence is to the effect that the routes cannot possibly be
kept open for large inland steamers for more than a few years. The position
is 8o serious that it has recently been up before a special committee in Calcutta,
and the Committee of the Chamber 6f Commerce have urged the Government.
of Bengal without any loss of time tb take into consideration again the Grand
Canal scheme to which the Honourable Mr. McWatters referred. Unfortu-
nately, however, the Government of Bengal is in such a financial condition
that there seems very little prospect of their being able to undertake that
scheme in the near future. Therefore, although this has been dealt with as
a provincial subject, it seems to me that the Government of Bengal is faced
with a rapid deterioration of the existing routes and the impossibility of rais-
ing money to construct the new route. If there had been a Central Ministry

3
* Speech not corrected by the Honourable Member,
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of Transport, upon whom fell the duty of taking charge of all means of trans-
portation, namely, Railways, Roads and Waterways, ome cannot but help
thinking that such a Ministry would. have faced the situation and would have
said that the problem is of national importance, Lecause it is of national
importanee—a great deal more than provincial—feedingas these do the great
port of Calcutta. As I say, I feel that a Ministry of Transport would have
taken upon itself to come forward with financial schemes, causing
neighbouring provinces to co-operate and bringing about co-operation
between the Central Government finances and provincial finances.

In regard to new waterways, I entirely agree with the views expressed
by the Honourable Mr. McWatters on behalf of Government. The policy
should mainly be directed towards improving existing waterways, not towards
spending vast sums of money on canals for inland water navigation unless,
as in the case of the Grand Canal scheme, there are to be alternatives or sub-
stitutes for dying waterways. He referred to the Orissa coast canal. That is
an instance where a tremendous sum of money was spent many years ago.
30 years ago one could see that canal being used frequently by boats carrying
crops up and down the country, but now it is dead. As he pointed out, the
natural consequence of the railway coming in parallel was to kill this canal.
But in regard to the development and improvement of existing waterways
to enable them to hold their traffic, if a Provincial Government cannot take
that in charge and eannot finance it, I consider it is the duty of the Central
Government. But we cannot expect that unless there is some form of Ministry
upon whom the duty will lie.

With these remarks I have to express my regret that I eannet support
the Mover of the Resolution and I think that he would be well advised to realize
that a Committee drawn from these two Houses would not be an expert com-
mittee and could not possibly deal with the subject satisfactorily.

TeE HoNOURABLE Rao SamB Dr. U. RAMA RAU: Sir, the subject-
matter of my Resolution is very important. That is accepted by the Mem.-
ber on the other side and also by the Agricultural Commission. The mere fact
that this particular Resolution has been brought before this Council three
times itself shows that the subject is of a very important nature. In the
other House also my friend Mr. T. Rangachariar has pointedly drawn the
attention of the Government to this matter. The last speaker remaiked that
he did not approve of a Committee like the one proposed going into the ques-
tion and he would like to have a Member for Transport to tackle the question.
I only wish that this Committee should sit and find out ways and means and
make suggestions for a Department to administer it. I do not want it to
manage the Department at all. The Committee can exa:nine any experts they
may wish to and after recording the gvidence of experts formulate a scheme
under which a Minister for Transpert could ctrry on the work. The mere
fact that the Agricultural Commission have drawn the attention of the Punjab
and Burma Governments to the badly kept condition of the canals itself shows -
that there is every need to take this question into considerazion.

Then again, Sir, so far as Madras is concerned, t#l the East Coast Railway
was established the Buckingham Canal was kept in very gcod condition. When
the railway extension from Madras to Bengal was established the canal was
entirely neglected. Momey was no longer spent to keep.the canal in order
and so for the last 15 years the canal has silted up and even ordinary boats
with a draught of two or three feet dannot pass through it. That is because-

.
. . .
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there is now the vested interests of the Railway. If the canal were kept in
& good condition, transport uver it being cheaper it would compete with the
Railway. That is one reason why Government is not prepared to accept this
Resolution.

My friend Mr. McWatters said that this was a local question whereas
roads are an inter-provincial matter. As for that, Sir, in Cochin and Travan-
-core where they have extensive canals, the canal system is not under the British
(Government at all, and unless the Cent:al Government come to our rescue
those canals cannot be kept in proper order and this means of transport can-
not be kept going without the Central Government’s intervention. There is
further the question of coastal traffic which has to be considered by this Com-
mittee. T am not therefore at all satisfied with the reply given by the Govern-
ment and will press the Resolution to a division.

[ 13Ta FeB. 1929.

TaE HoNoukaBLF THE PRESIDENT: The question is:
“¢ That the following Resolution be adopted, namely :

c

* This Council recommends to the Governor General in Council that, inasmuch as
the Royal Commission on Agriculture have not dealt in their Report with
the question of the development of waterways in India as a means of trans-
port of agriculture and other produce, he should forthwith appoint a Com-
mittee including Members of both Houses of the Central Legislature to

. examine the possibility and desirability of developing such means of com.
munication and to suggest ways and means to effect such development’.”

"The Council divided :
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RESOLUTION RE ESTABLISHMENT OF STEAMER SERVICES IN
CONJUNCTION WITH STATE RAILWAYS.

Tae HoNourasBLE Mr. KUMAR SANKAR RAY CHAUDHURY (East
Bengal : Non-Muhammadan) : Sir, after the discussion that has taken place
-on the last Resolution I do not think there remains much for me to say upon
my Resolution, which reads as follows : '

*“ This Council recommends to the Governor General in Council that he should take
-ateps to establish steamer services in conjunction with State Railway systems wherever
feasible.”

The scope of this Resolution, Sir, is a very narrow onc and there is no need
for investigation, for steamers are already plving on many rivers in the country
for a pretty long time with great success and competing favourably with State
Railway systems. This is amply borne out by the recent disclosures made by
the Government that the income derived from goods traffic on the Eastern
‘Bengal Railway is less than the income derived from third class passengers,
and I fajl to understand why the State Railways should be conducted at a sac-
rifice of the interests of the country by allowing private companies to divert
the goods traffic from these Railways. I therefore commend my Resolution
to the acceptance of the House.

THE HoNoURABLE Sik GEOFFREY CORBETT (Commerce Secretary):
T should like first, Sir, on behalf of the State Railways to acknowledge the
compliment that has been paid to them by the Honourable Mover for their
efficiency and solicitude for the public welfare—perhaps, Sir, an involuntary
compliment and by implication, but none the less sincere on that account and
none the less appreciated—and I should like on behalf of the Railway Board
to acknowledge the public confidence in them which this Resolution implies,
public cclmﬁdenoe in a body which is sometimes in this House unfairly
-criticised.

Of course there is no objection in principle to steamer services being run
by State Railways. In fact, I daresay the Honourable Mover is aware that
40 years ago there were a certain number of services run by the Railways in
Bengal ; the most important, I think, were Goalundo to Narayanganj and
‘Uoalundo to Sirajganj; and the last of these was finally withdrawn in 1895.
1 think it might be worth while for this House to consider the reasons for
this withdrawal, because in those reasons they might find the ohjections to
reviving that practice. The reasons for withdrawal were, first of all, that
they were found not to be required by the public which were sufficiently
provided for by the private companies ; and secondly, the services provided by
the Railways in competition with the private companies were found to be
‘unremunerative and so becaine a chargeson the gene.ral tax-payer.

. AsTsaid, I think these reasons may suggest the objections to this Resolu-
tion. The first objection is in the nature of a legal objection, in that it is
opposed to the law. Section 51 (2) of the Indian Railways Act permits a rail-
way, W}th the sanction of the Governor General in Council, to * provide and
maintain any means of transport which may be requised for the reasonable
convenience of passengers. animals or goods carried or to be carried on its
Tailway ’; that is, the railway is only permitted by law to carry goods and
passengers to or from a railway system, that is, as part of a journey, ‘where it
is required ; and it is only permitted to do so when the reagcnable convenience
of the public requires it ; that is, if suffitient services are provided from other
Soyrees, it would not be justifiable under the Railway Act for the (iovernor

¢ . (28) '
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General in Council to sanction the provision of services by a railway company.
Now, this is not a mere legal quibble ; but the law, I think, sets definite and
deliberate limits on the activities of railways for very good reasons. Let me-
put it this way. A railway system is essentially a monopoly which is created.
with the assistance and by the action of the State. It operates on its:own

permanent way and has the exclusive use of its permanent way. And for this:
reason it may be desirable, in the interests of the public, that a railway should.
be operated by the State ; that is, this monopoly which inevitably exists should
be exercised by the State under the control of the Legislature. But there are
other forms of transport run on public highways, motcr transport cn roads,
steamers on rivers and sea-going ships on the high seas, and these public high-
ways are accessible to everyone alike. Now, if the State Railways were per-

mitted to extend their activities over these public highways, they would, in

their own interests and to get a return on the money invested, be forced into-
severe competition with private enterprise and they might ultimately, with.
all the resources of the State behind them, destroy private enterprise. Now,

it is of course a familiar socialistic conception that all means of transport should

be controlled and operated by the State. I am not goingto enter into the pros

and cons of this conception. We have to deal with the situation as it now stands

and with the law as it now stands; and, as I have said, the law definitely
restricts the activities of railways by these two specific limitations,—that is,.
firstly, any other means of transport operated by a railway must definitely be

required for the reasonable conveyance of passengers and goods, and, secondly,.
they can only operate for the benefit of goods carried or to be carried on its-
railway. And of course as the Honourable Member is well aware, in the water-

ways of Bengal goods and passengers travel from one part to another without

having been carried and without going to be carried on a railway. I think

this House will agree with me that it is quite impossible for the Government

to accept a Resolution which is opposed not only to the letter of the law, but

also to its spirit and its intention and the policy which underlies it.

The second objection is a financial objection. As I said before, the river
steamer services previously worked by the railway were withdrawn, and one of
the reasons for the withdrawal was they were unremunerative. Now, it is not
very easy for us—this House is probably aware—to raise all the money we re-
quire for railway developments if we are going to keep pace with the country’s

needs. Our railway programme may be restricted by our
12 xooN.,, borrowing capacity ; and in India, situated as we are, the
State has to find all the capital which is required for railway-
developments. None is found by private companies, or practically none,
So that it is very undesirable that we should limit private enterprise in other-
forms of transport, and make further drains upon State resources for the deve=
lopment of river transport. Now, perhaps the Honourable Member does not
quite appreciate what a vast and costly undertaking these river steamer services
are. It is not merely the purchasing of the steamers, it is not merely the provi-
sion of landing places. The river must be surveyed, there must be a pilot
service, you must put up navigation marks by day and night. All these are
provided now by the companies which are operating on the river. But if the
State Railways are toenter into competition, it is quite clear that they would’
have to provide these services, and in addition there would have to be manv
workshops and whole staffs of employees. 1t would be a very big undertaking:
requiring very large capital ; just as the existing river companies are large
enterprises with a large capital. My point is that, as we are compelled by the
nature of the case to provide all the capital for railway development, it is very



DR e L . =
"ESTABLISHMENT OF STEAMER SERVICES IN CONJUNCTION WITH STATE 31
RAILWAYS- -

iinportant 'that we should encourage private erterprise to provide the eapital’
‘for the development of other forms of transport, and we should not take any-
detion which would discourage and even kill private enterprise in these direc-
tions. But in any case, apart from all that, we simply cannot afford to dis-
sipate our restricted resources in duplicating or replacing existing services,
which may not be perfect but which on the whole, I think, do, in the words of
ithe Railway Act, provide for the requirements and for the reasonable
convenience of passengers and goods.

My two objections to the Resolution can then be summed up as follows.
In the first place, it is contrary to the existing law, which places a definite
restriction on the activities of railways ; and secondly, it is financially unwise
-and would indeed retard the development of communications in India as a
whole, which is dependent on the limited amount of money available ; and to
that extent it would retard the economic development of the country.

For these reasons, Sir, I oppose this Resolution.

Tae HosxouraBLE MrR. KUMAR SANKAR RAY CHAUDHURY : Sir,
‘various objections have been raised on behalf of the Government against my
Resolution. I shall deal with some of them. The first objection raised is a
degal one. With regard to that, my submission is that, if the Government is so
minded, the law can be changed easily and thdt objection may be removed.
As regards the finuncial ground, my submission is this. The Government:
cannot both blow hot and cold. When they say that they have failed in com-
peting with private enterprise and they have therefore given up their steamer -
:services, it does not lie'in their mouth to say that private enterprise should:
not be crushed by the State competing with it. Besides, I do mot want the"
‘Government to monopolise the waterways of the country. I want ‘them to:
run steamer services along with private companies, and I do not understand
why, if they ean carry on such services-with profit, the Government are unable
to'compete with them.

!

Then, as regards cost, my Honourable friend says tRe cost would be
-exorbitant. I do not know whether, compared with the railway system, the
cost for the steamer services would be still greater, and I would like very much
my learned friend to enlighten me on the subject. He mentioned the pilot
.service and navigation marks. Do the Government not maintain such services
for the railways as well ? I do not see why the Government should not under-
take steamer services as well where railway service is impossible on account
-of intervening rivers.

I therefore commend this Resolution to the acceptance of the House.

Y L ]

Tre HoxouraBLE S;r GEOFFREY. CORBET : I think I need only
deal very briefly, Sir, with the points raised by the Honourable the Mover in
reply. The first is the legal point. I think I made it sufficiently clear in
my first speech that it was not a legal quibble which could be removed at will
by the Government ; but that it was the expression of a deliberate policy of
limiting the activities of railways, and that the deliberte policy, the estab-
lished policy of Government, expressed by law, the law of the Legislature, the
Allai;: ?f the land, could not be set aside at will and disregarded in reply to a

olution.

I understand that the Honourable Mover’s second I;Oiht is this, that the
steamship companies are in competition with the railways and are limiting
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their profits, and therefore the railways should enter into competition with.
them and destroy them and extend their monopoly over the waterways as
well as the railways. 1 will merely put it to the House: Is that in the
‘public interest °

T HoNouraBLE THE PRESIDENT : The question is :

“ That the following Resolution be adopted, namely :

¢ This Council recommends to the Governor General in Council that he should take
ateps to establish steamer services in conjunction with State Railway systems
wherever feasible '.

The motion was negatived.

ELECTION OF TWC MEMBERS TO REPRESENT THE COUNCIL OF
STATE ON THE COURT OF THE DELHI UNIVERSITY.

TeE HoxourRaBLE THE PRESIDENT . Before I adjourn the Council,
I would remind Honourable Members, that is to say, the elected Members
of this House, that they have been asked this morning to elect two of their
number to represent the Council on the Court of the Delhi University. Under
the Delhi University Act, No. VI1II of 1922, section 18, and the Statutes of the
University made under that section, two Members of this House, ¢lected by the
elected Members, sit on the Court of the Delhi University for three years, and
the terms of office of Me. Anugraha Narayan Sinha and Mr. Mahmood Suhra-
wardy are about to expire. I would suggest that it would be convenient for
Honourable Members if, after I adjourn the House, they continue to sit in this

. Chamber and dispose of the business before them.

The Council then adjourned till Eleven of the Clock on Monday, the 18th
February, 1929.
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